
CENTRAL AD MINISTRATIVE TRIBUNAL 
CH ANDIGARH BENCH 

CHANDIGARH 

0 •, N 0 60/0Qt! ... , 1-. 01,-'l . . A. I 0. l , •• , ~ ..... Decided o n: 29 .05.2014 

C01·am: Hon'ble r1: r. Sanje e o..,. Kaushi k , ~\embe r (J ) 
Hon'ble 11.1r . Ud ay ~{ umar Va rm a .. Me rn b\·:: ;· ~l;, ) 

1. M ES 1\Jo. 3 7 57 57 - Rajdev s/o Shri J :1 iaj u 'r'ad av 

2. MES No . :3 75 45 3 - c;urpret:: Singh s/ o Shri Rajinder Singh 

3 . MES No . :37c:i 4 5 1 
-- Ba gha Singh s/:' Shri Jarn ail Singh 

All are presentl y work ing as Mate under Re spondent No . 5 , Ga1Tison 
Engineer (Utility) BaU-Ji nda, Punja b. 

. .. ....... Applicants 
Ve rsus 

1. Th e Un ion of I nd ia t hm ugh Min istrv of Defence, 1\Jor'~ h B!ock. 
Ne w Del hi . 

2. !::n g lneer- in -C hief, Bathinda Zon e, Bathinda . 

3. The ::: hief Fn g in E~ (~ r , Bathind2 Zo 11 e, 5a th inda 

4. 

, .• • ~t ~ t;:-s pondents 

Pre '.>ent: 

l. 

2. B'/ '".''dV i.:'i t. he pl-esent 0./'>, . . t he ap pl! c.:m ts have sought 
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4. 

-2- O.A. No.OG0/00472/2014 

rep rese ntat ion dated 20 .08 .2013 (Annexure A-2) for the 

gran t of benefits of pay fixa tio n afte r t heir reinstatement 

on the post of Motor Pump Attend ant which they were 

hol ding befo re retrenchment . 

Learned counsel for the app licants, in support of his 

clai m, submits that the simil arly situ ated person s like the 

applicants herein have alrea dy been gra nted the relevant 

ben efi t in pursuance of orders dated 15.12. 2009 passed 

by thi s Tribunal in O.A . No . 666/PB/2 008 (Annexure A-4), 

the re for-e, t his O.A . ma y be disposed of w ith a direction 

to cons ider· th e representati on of t he applican ts in the 

ligh t of t!l e orders afore mentioned in a t ime-bound 

manner . 

For t he order we propose t o pas s, Lhere is no need to 

issue noti ce t o the resp ondents and call for their reply , as 

the applicants have prayed for . th e disposal of their 

pen ding rep resentation (Ann ex ure A- 2) . We may r-ecord 

here that no prejudice wo uld be cau sed to the 

respo nden ts by non-issuance of notice as the available 

remedy, envisaged under Secti on 20 of the 

Admini strati ve Tribuna ls Act , 1985 has yet not been 

co mp li ed with and sufficient time has passed. It has 

bee n he ld in vari ous j udi cial pro noun cements th at once a 

r 

~-



• 

l 

r 

J 
-3- O.A. No.060/004 72/2014 

ben efit ha s bee:-~ allowed by t he Court of Law, it has to be 

extend ed by t he Admin istrati ve Auth ority to the similarly 

situated persons without forcin g th em to approach the 

Court. 

5. Accord ingl y , the O.A. is disposed of with a direction to 

Respondent No. 5, with who m the re presentation of the 

applicants for the grant of re levan t benefit is pending 

adjudicat io n, to consider an d take a decision on the 

representat ion (Ann exu re A- 2) in accorda nce with law. 

Respon den ts shall alsc look into t he orde rs passed in 

O.A . 66 6/PB/2008 (su pra) w hil e dec1d ing the 

re pr·esenta _; on. However, cl :-Jy thi ng noti ced above shall 

not be t aken as a direct ion : 11 t e:wour of the appl icants and 

t hey are free to take a decision on th e re presentation in 
.. 

acco :da nee w ith la w. 

6. No costs. 

(Jl._j.._ ·~~ ~ (UDA~MAR VAR~~A ) -
MEMBER (A) 

PLACE: Chandigarh 
Dated: 29.05.20 14 
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( SANJ EEV KAU SHIK) 
MEMB ER (J) 


